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THE ARUNACHAL PRADESH WEIGHTS AND
MEASURES (ENFORCEMENT) ACT, 1879 -

(Act No. 4 of 1979)
(Received the assent of the Lt. Governer on 6-10-1979)
AN
ACT
to provide for the enforcement of the standards of
weights and medsures established by or under the Central
Act, 60 of 1976 and for matters connected therewith or

incidental  thereto.

BE it enacted by the Legislative Asrembly of

Arunachal Pradesh in the Thirticth Year of the Republic..

of India as follows :—
CHAPTER 1
PRELIMINARY .

1. (1) THis Act may 'be called the Arunachal
Pradesh Weights-and . Measures {Eaforcement) Act, 1979.

(2} 1t extends to the whole of the Union territory
of Arunachal Pradesh.

(3) It shafl come into force. on such datc as
the Goveriment of Arudachil Pradesh may, by notifica-
tion in the Official Gazette, appoint, and different dates
may ve appointed for different— .

() prO\"ISlODI of this Act, 0\

(b} areas, '

(c) classes of undertakings,
(d} classen of goods, ¥
{c) cIas:el of weights and measures, or

(N classes of users of weights and measures,

and any reference in any such provmon te the com-
mencement of this Act shall be construed as -a réference
to the coming into force of that provision in such. areas,
or in respect of such classes of wundertakings, goodd,
wclghts nnd measures or users of weights and measures
:fn relation’ to which, this Act has been brought into
orce. .

2. Nothing ' in this Act shdll apply to any inter-

Short title,
cxtent and
commenece-
ment.

Act not to

State trade or commerce in any weight or méasurc or app)- to
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in any other goods which are sold, delivered or dtstrfbu— _jatér-State
ted by weight, measure or number, “trade or
commerce.

3. (1) In this Act, unless the context otherwise Definitions
requires,— )
(s} *“Additional Controller” includes a Joint
Controller, Deputy Controller and Assistant
Controller, appointed under section 5;

(b) “‘authorised scal ot stamp” means a seal or
stamp made under. and in accordance wuh
the provisions of this Act ;

(¢} “Central Act” means the Standards of
Weights and Measure Act, 1976; .60 of 1976

(d) “Controllesr” means the Controiler of Legal .
Metrology appointed by the Government of
Arunachal Pradesh under section 3;

(e) “'Counterfeit™, jn, relation to a seal or stamp,
means a scal or stamp’ which is so made
as to resemble an authorised seal or stamp
-as the case may be, mtcndmg ‘by . that, .
resemblance to practice dcwptlon, or knowmg'
it to be likely that deception will therchy
be practised. . oo

Explanation |.—It is not essenfial that =

the resemblance of the counterfeit scal or

stathp to the authorised seal or stamp should

_b‘ exact . . vl [T S

Exp!anatwu 2. —When' & person  causes’
a counterfeit scal or stamp to resemble an
authorised sexl or stawip and the resemblange ||
is such that if a person.relies on such §cal ,
or stamp, be might ‘bE deceived therchy., -
shall be presumed,. until, the ¢ontrary rs
proved, that the person so’ causing the seal
or ‘stamp to resemble the authorised seal or
stamp mttndcd by means of that resemblance
to practuc decept:on or knew it to Be "
Jikely ' that “'déception wold thcrcbv,:he\:_[,‘ St
pracnsed ‘ . S '

i “hcap 'iheans any unit of commodliy for]
sale’ where fuch salé is intehded 1o 'bé made
without any weighment or measurcmaent or,
where the sale is made by oumber, w:thout
countmg the numbur '

o
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{g) “‘Inspector” meansa person: who is appoint- R
. ed as such under section 5; by whatever
name called ; <

(hY “Mint” means a mint of the Central Govern-
ment ;

(i) ‘‘notification” means ai.otification published
in the Official Gozette ;

() “‘prescribed” means prescribed by rules madc -
under this Act;

(k) ‘'protection” means the utilisation of any.
"weight or measure, or any reading. obtained
with the help of any weight or measure,
for "the purpose of determining . whether or
not any step is required to be taken to
safeguard the well-being of any human
being or animal commodity, vegetation or
thing, whether mdw:dual[y or collectively ;

. “rafc:ence standard” means lhe set ofstan- H ;
dard weight or measure which -is made or
manufactured by -or on behalf of the Central :
Government for the verification of any -
secondary standard :

(m) ‘‘sccondary, standard” means the set of
standard weight or measure. which is made
., or manufactured- by or.on ‘behalf of the - ™
Central Government or the Government of : . i
Arunachal Pradesh f‘or the verification of
any working| standard : o

(n) *standard welght ot measure” means a “
~ weight, mieasure or number whicli'Conforms’ 't %)
“to the standards establishéd " in ‘relation™'"" *
thereto by or ‘under the Central Act ;e 'm"

T VRPN L8

{0 ),--‘-‘workmg sfandard" meéans ‘the Set of gtap. ' oud e
dard weight or measure which is madg op™ i e
munufacturcd by or on behalf of Central
.Governmont-or the Govérnmeént of Arinachal '
Pradcah for the verification of any standard © 7"
weight or mensure. other than a national
prototype °or “national réference or sccondary -
standard.

Tk

(2) words add axpressions used in ‘this Aet’ and
not defined - but-‘defided 'in the Coatral’ Act ‘shall’ have
the meanings respectively assigned t6 thém 'in that "Act)
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4, ‘The provivions of this Act shall have - effect.’ Provision
nolwithstanding anything inconsistent therewith contained of the Act
in any enactment other than this Act and the Central to override.
Aet or in any imstrument having effect by virtue of tke provi-
any enactment other than this Act or the Central sions of any
Act. other Jaw

except the
) Central Act.
CHAPTER II

APPOINTMENT OF CONTROLLERS, INSPECTORS AND
OTHER OFFICERS

5. (1} The Goverameat of Arunachkal Pradesh Appoint-
may, by rotification, appoifit a Contréiler of Legal Me- ment of
trology for the Union territory of Arunat.h:xl Pradesh Controllers,
and as many Additional, Joint, Deputy or Assistant Con- Inspectors
troliers. Inspcctors and other officers and Staff an may be and other
necessary for ‘exercising the powers and etﬁuemly dischar- officers and
ging the duties conferred or impbsed 'on thent' by or staff.
under this Acr ! o

(2) Evcry Additional Controller, apaointed under
sub-section (1), 'shall exercise such powers and“drschargc
such functions, of the Controller; 'as 'the ‘*Go\refn‘hfeut
of Arunachal 1Pradesh may, by not:ﬁcatnm afuthorlse in
this bchnlf B i
{3 Thc Controller may, by gencral or schsal
order, define the local:limits within -which ach Additicnal '
Controlier ~or: cach: -Iisspector shall ‘exereise the* powers
and discharge tht“dut:cq ccnf‘erred ar xmposed on hlm
by or under tlm' LAct T

' ' Jomte vl

4) Subject to ths provnlbns aof laltis’ ‘Act ‘every
Additional Controller and every Inspector shail perform
his functions .and .discharge. the.duties of:his! officc.under.
the general. . supenntcudence.‘ R dirccuons -and: cantrob-of
the Controller.and ..sball. ' .exercise 'those.; powers and
discharge those dmres.;muthc Ssame-manner apd withithe
same effect a8 if they had been conferred or imposed
on him directly "hy of under . this Act and loh\by, WAV 0)
of luthonuuon e o1 b g e 1 xEer bash

LS o i MR LTI TN LY T

) Th- Coptrollcr -;nd ,moru Additional ., Gonteol-

lor mayalso—- T P T P A
T [ACEE VAN P A il

(z) pe_‘;form,‘.;all, Or  Eny {rof. the mnotmn: of

an e, T E

(b} exczciss:all or any-of the powers eonferred. -

by..this,-Act .oz, any. .ruls orsorder maderthese-' .7 v oo
under,;,on An IRRReCtOr.- . . - 1.y angrar aegor an

91



§. Where the Controller is  of op:mou that it is
necessary so to do, he may, by an ~order in writing,
authorise an Inspcctor, ot other officer not below the
rank of an I[nspector to adjust any weight or measure

in any area within the local limits ef his jurisdiction.

7. The Contcoller and every Additional Coatroller
and every Inspector and every other person authorised
to perform any duty by or under this Act, shall be
decmed to be a public servant within the meaning of
section 21 of the Indian Penal Code.

8. No suit, prosecution or other icgal proceeding
shall lie against the Controller, any Additionat Controller,
or any Inspector or any other person authorised to
perform any duty by -or under this' :Act'iii’ respect of
anything which is in goed -fuith ‘done of mntendéd to
be done under this Act ' orrany tule or ordér 'made
thereunder.

CHAPTER III

fat e - dia

GBNERAJL PROVISIONS: IN RELATION "['0 STAN- '

 DARD WE[GHTS AND MEASURES

KX Sl 7rl
L

9, L Notwlthstandmg any custom, usiagé or me-
thod -of ~whatever nature, no weight or measure other
than the 'standard. ~wéight hor: méasure - shall ‘be ‘uséd’ orF
kept innany :premises within' Ithe Umon'turmory of ‘Arun-
achal. ©Pradesh in such circumstances "to indicate
that :such 'weight or measure is mlcnded or is likely,
o rbe-msed for-amy rweighment or m&asurcment

(2) Any>:custora, “usage, practrcc ‘of mc‘lhod of
whatever nature which permits a ' ‘peérson o idemand,
receive, or cause to be demanded or received, within
the Union territory - of Amunachal“Pradesh”any ‘qxfantlty“
of article,
the quantity specified by weight or measure in -the -
contract or agrecment in  relation to the ntd amcle,
thing or serviee . shail 'be void.

Power to
authorise
Inspector
to adjust
weights or
meszures.

Controller -
and officers
appointed
under this
Act to be
public
servants.
45 of 1860

Protection
of action
taken in
good faith.

P 1
P R ELR

Ijh-lj A EH

Prohibitidn
of use of
weights
and mea-
tures other
than stan-
dard wei-
ghts and
measures,

tir.

thing: or service in. ‘ekcess'iof, 'or less -than,

{3) On .gpd.from the,commencement:of this ~Act:-

no weight, measuge,;;or number;..other than, the lltandard
weight, measure or number, shall be used in, or. form
the basis of, any contract or agreement im relation to
any trade or, ;commerce. within, the. Usion ‘-territory of
Arunachal Pradesh.

o LIRS B [ EREEY AN
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4 Any contract or agrecmcm ‘which contravcnes
the provisious of sub-section (3), shall be vond ©a

10. (1) Thc .Govcrnmant of . Arunachal Prad:>sh Rules to
may, by rules made in this bchalf, direct thatin respect specify use
of the class of goods or undertakings or users -.pcclﬁcd of weights

therein— ! : and miea-

Ce ! R sures only

(a) no transactions dcaling or coniract-shall be in cet tain
made or had, or . - . . CASCE.

(b) no industrial piosduction  shall o¢ under-
taken,

OB e s .
within the Unien territory of Arunachal Pradesh, except
by such weight,- measure or number as may be sp:cnﬁcd
in the said rules.. I

t

{2] Any, :uIc made -uader. sub-section {1) -shall
1ake cffeCt in ;such;ares, -from ¢such futuge :dac dnd'
subject to suych..conditions, if, any; (as .may 7be specified . . -
therein, RENETH

Ter bt
11. Except where he is  permitted under the Prohibition
Central Act 30 o do; no..person shatly in'- relation ‘to ‘ofgidta-
any goods or things:whighitare-  sold. transferred, distri-: tions, etc.,
buted or delivered or any secvice rendered, within the otherwise
«Ynion. territary of Arunachal Pradesh,— "~ - than in
for o, o0 e Talin R CH LU L o terms Of
s (@l quote,r,or nnke annouacement : of -whether ' standard: rl*
Len by word -of mouth, or -otherwise; any price .«units of -+

EF A
-

AR

v OF jChaI'ge, 10T »n T R TT R B o b ’l-we]ght
T B ST NS TE R BT TR N S omeasure.-or
(b). issue or -exhibit:i-cany price list;invoics; cash numeration.
bye oo memo or other document, or
" (c) prepsze.or: publish.iany, advcrtmement LPO‘-'H{\ '
tet..or, othen document, OF (11 wes o TR R

NI AT TA L R I T Ahyrgnrte el LS 1A L R R
(d) indicate !he; gontents\fiol‘r.any-upnckage. eitheer « 0’1 o
en,xtseltJ :0f on ‘amy label,.. carton or~ oxher '
thing, or-. a0 1. aw P RN SEENEITTERNE

i AR Attt o g nnteiom AT R RN T i . e
(e) indicate the contents on any container, or-=: o

i) '

(f} express, ~ift relationtto ihy"’tramaotmﬁ“"indua-
trial= production "of’ prottctron gy 'quanmy
or-di lensmn oo A IR T PR redt hlne

Palay o pi tner e 2— " Yoty C.r PR T

T ;1_\

'y L

otherwise thin in'accordsnie with = tho - standard wnite ' -
of weight, measure or numeration. peoERT oA
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CHAPTER v
CUSTODY AND VERIFICATION OF STANDARD

EQUIPMENTS

12, Every reference standard, supplied by Central Custody
Government to the Government of Arunachal Pradesh, and veri-
shall be kept at such place and in such custody as may fication of
be prescribed, and no such reference standard shall be reference
deemned to be a reference standard and shall be used as  standards.
such unless it has-been verified and authentieated inaccor- f
dance with the rules made under the Central Act.

13, The Government of Arunachal Pradesh ma',y P:gpara~
 cauie to be prepared at a Mint as many sets of secon- txon of
dary standard or workmg standard, verified and authen- sccondary
‘ticated by the Mint in such manner as miay be specified and wor-
under the Ccntrai Act, a5 it may think neccssary ‘l‘(mg sfp.n-
dards..

Provided 'tHat where the Mint :nhmatcs thq 'Gon .
vernmeni of ' Artnachal Pradesh ih, writing that it e
unable to prepare any secondary standard or. workmg
standard weight or measure, that Goveramient may ‘caute
such seccondary standard or working standard weight or
measure to be prepared by such person as it may think
fit and such secondary standard or working standard
weight or measure shall be verified and suthenticated by
such authority as may be specified by rules made under
this Act andevery auchy, verification; and authentication
:{lall be made in the.manner specified under' the Central

ot

[ Tty

g

bpaot Hadde

'iq, LD Every, lccondary standard ; ; -or workmg .Venﬁcatwn
standard shal], copform to, the standards, csta.bhs,hcd by stamping,
or ‘ul,:tglgr the Central Act and shall be verified, with .and custo-
]tpe“rc['egpnce standard or secondssy standard, as the dy of sec-

§ may be in , such manner and at;such. periadical: -ondary or
mtt:rvals as, ,tqay,, bc ppec:ﬁed by. or....under;.that -.Act » WOrking «i
and stiall, if. foupd: on , such,, verification. to. sconform,to standards.,
the standards c:labhshed by or under that Act, be stamped.a - 4w cah

(2) Where any secondary. .standard. of..working. (r.
standard is stamped under;. sub-section .(1), a cestificate -
shall be separatcly issued showing the date om which .
such weight or measure was stamped.
oot 1o LY T R T AP PR I O
(3} bvery,ver;ﬁclhoiand atamp:ng, Tnln'tar,md. . 10, if
sub-section (,l),,shall bé made, by, such,. person {OT 5 authomy ;
as may be prescnbed i T
(4) A secondary standard or working lla'nda.rd
which is not verified and stamped in, accordspce with:

¥ a1 PRI Y A - AL
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the provisions of sub-section (1} shall not be deemed to

be a secondary standard or working standard, as the.,

case may be, and shall not be used for the verification
of any working standard or, as the case may be, of
any weight or measure. not being 8 national pretotype
of a referen~e standard or secondary standard.

(5) Every secondary standard shall’ be kept -t
such place and in such custody a8 may be prescrlbcd

15, Where the :Gnvcrnment of -Arunachal Pradesh
is of opinion that by reason ‘of the ssize' 'or nature of
any secnndary standard., or working standard, i1 is not
desirdble or practicable 'to put a stamp thereon, it may
direct that instead of pmtmg a stamp.on such secondary
standard or working standard, a certificate may be issued
to the effect that such secondary standard or working
‘standard conforms to the standards established bv or
under fhe Ceatral. Act and every, secondary, standard nr
working l!andard sq certified shall be . deemed to have
been  duly na.mped under this ‘Act on the . date on
which such’ cernﬁcatc  yas issued. _

SOy [. .I_(
i

CHAPTBR V

1

Secondary
‘or work-
ing stan-
dard. which
may not
be staraped.

MANUFAG’I‘UPJE REPAIR oR' ’sm:s_ OF

WEIGHTS "OR’ MEASURES''

[6. (1) No person shall make, manufacture, repair
tortgell any werght or measure 'unless heé hnlds a vahid
licenck issued “in’ this ‘behalf by fhe Cnmroljer authnrmmg
suohy person ‘to’ do 50 , '

- T B IRCIER S 'l". '
Prow&cd that # bohn_ﬁdt persun ‘wlig rep:uré in’

hls uprefmises ‘any werght or’ ‘medsure’ owned By ym shalr

not 1B required’' to ! ‘tiké''out 4 licénce’ rcfe’rre 'to in’

this sub-section.'if 'he;'in'the ‘opinion of ‘the Controlter,—

{2} has the techmca! ‘cotpetence and the neceswary

equipmént to repa'r such welght or mea.sure

or r
i --!';,‘. s E P 1
(b) having the necessary equipment for the .1epair
of 'such wmght‘“‘or -gasure’ in” Ris' pos'sesuon,
has ‘persons 'in “his’ employment ‘who “have the
technical competence to repair such ‘weight or
meapurs. e

. (2) Aiperson who' intends ‘to ' commente; 'after
the commencement of this Act, business as a maker,

95"

Issue of
licence |
for ‘the ~

N ‘maniifact

ture. repa:r
or ula af
waights or
mcasures



manufacturer, repairer or seller oi‘any welght Or feasure,
shall make an application in such forin as may be
prescribed, for the issue of a licence and every licence
so issued may be renewed if an application for its
renewal it made in the prescribed form at least one
month beforé the expiry of the period of its validity.

(3) The Conuoller. may,, if he is satisfied that the
maker, manufacturer, repa:rer or seller, as the case may
be, of any weight or measure was prevented by sufficient
cause from making apphcatlon for the renewal of his
licence before the exPlry of the period of the validity
thercof, permif him fo make the application within a
further period of one month from the dale of expiry
of the said period on payment by hin of such further
fee, not exceeding the fee which is payable for the issue
of the licence.

gl . ' 125 7 i .

(4) The Controller mﬁy require  every repairer
licensed under this Act to furnjsh to the Government
of Arunachal Pradesh’ a security for such sumt, not
exceeding two thousand rupees, a3 may be prescribed,
to cnable the Government to compensate any owner of.
weight or ! measure for''any” Ioss or dmagc dccas:oncd
by such repdirer: ']' B o

(5) Onm receipt of an, application for ,the issue. of
a licence under this section, the' Conlroller may, if he
is satisfied "after maKing ‘such inquiry as he may think
fit, that the’ applicant falfils the prescribed conditions,
issue such licence :

‘Provided ' thdt no' " application - for the -issue of. a
l:cencc shall 'be rejected unless the’ applicant’ has been
gwcn'a’ reasonable opporiumly of making reprcsentatmn

Oageinst the prnposed actlon

{6) No. apphcatmn for the renewal of a 'Ilcencc-
issued under this! sect:om shall be: rcjected uniess—-
() thc holderwthcrcof has: chm gmcw -4 reason-
able: apportunity: of~ showing cause  againsy
the proposed action, and

(b) 'the, Controller is . satisfied that— Ny

(i')“lthc d‘ppllca't:c'm liuu' not blc'an made wit?:-'
_im the time specified in , this;, section,, ,

.‘r

oy ; :I | Lo LI
f:i} the uppllcarnt has made any statc nt.
(in, or in, relation to the. application for
““fhe “issue or remewal of the licence.
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which is incorfrect or false in any mntcnal
parucular, or

(iii) the applicant has contravened any pro-
vision of the Central Act or dny rule
made thereunder or of this Act or’ any
rule made thereunder. '

(7} Every hcence issued undcr thu sectién—
(a) ahall be im s’uch form as fiy be prescnbcd

h} shail be issued on paymtnt of such fees as‘_:.
may be prescribed, o Ll
(c) shdll be- valid for such penod as may be'
specified therein, . ames

{d) may be reneWed from time to tims, and

(v} may contam such condifions and” rcstnctmna ‘
- 'af miy’ be prcscnbed

T ”1 Iw. ; N
(8) Evcry ltcence lasucd or ren,ewcd [ugder thls Act . .
shell be displayed in a consplcuous place in the..pres, :.. .

mises where the licensee carries on hiz business,

(9 No:hmg in’ this ' section shall apply ‘1o . tha
sale by =u uscr {who is not a_ maker, manufaclurcr
dealer or rcpalrcr) of any weight, or. measurs of such
description "as may be prescribed.

17.(1) The , Controller, may, if he has, any. reasonable. Suspension
cause to behcvc that, the, polder of any icence, issued, and;.can-
renewed or lcnntmucd unéler this. Act., as made, any.. cellation
statement id, or in Telation to. any apphca.t:on for”the“,of‘hccnce
issue or remewal of the licence which is incorrect or_
falsc in any. nsdterialt- particular or has ' contravened any .
provision of the . Céntral ‘Act~or: ' any rule made'dhereds- '+
under or of this Act or any rule made thereunder,
suspend such.:licence: pending” the. completion-lof wny
inquiry or; flrml against the holdef of such“llcence“'

e o b np ol

Provided that no such l:cu\cc shall be suspended | .
unless the holder theredf has been' given a' réasonable
opportumty of showmg cause agmpss the proposed a;:uprq

(2) The’”Coutfo]lhr “inay, i he i satisfied after
making such inquiry as he may think fit that the 'holder
of a licence has made a falsc or . incorrect statement of
the nature'tefered to'"in sxﬂ:-scc{mn (1), Of has com-
trave~ad auy Taw" ferred"'to m ‘that mbisccnon) csncel
such licence ¥
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royided that no such licence :shall be, cancelled .
unless ihe;holdcr thereof‘ has bcun given a recasonable .
opporLunity - of showing cause against the proposed action.,

(3}’ Every persos "whose licence has been suspended
shall, immediately afier snch suspension, stop functioning
as such licensee and shall not resume business as such
licensee until the order of euch suspension has been -
vaeated. . o . o .
(4) Evcr)' llccnlee whosc I:ccnce has been suspcndcd
or cancelled ' shall, lmmcdlatcly ‘after such suspension or
cancellation, asl,the ¢ase ‘may  be, surrender;such licence,
to the authority by which such licence was issued.

' it -

(5} Every licensee whose' licence - has been cancelled ~ ! -
shall, within a period of thirly days from the date of * © "' -
such cancellation (or within such further period, not ex-

a-n.cr.cﬂing‘u three months from such -date, as the Controller’
may,! on sufficient cause :being shown, allow), dispose- of
tho .weightd or measures' which>rwere in-his possession, ~
wcustody- or«&ontrol ‘on-1thd dateruof: siuch? cancellation; > 40
-and .in the cvent -of his'ifailure to-dor 50, 'the Gontrolies 1 v
or amy other -officer authorised by« him, in‘t-writing; in: ot
this behalfmay seize;and dispose: ‘of 'the samé ‘and ‘
distribute the. proceeds thereof m such manner &s may
be preacribed,

18. Save as otherwise prowded in the Central Act ae  Manufac-
person shall=— ' - - = v RRO ture of

o [ T L A PR PR YR Lot Wclghts or
TR L0 B T S ﬁ'l.lcaslufles-

(a) maké-or -manufsoture ‘any weight: or measurs’

“inless such fweight . or ' measuréiy-confofmg' v

‘ito 1 the:-standards cstabhshed by lor-andér ‘the ~ ~ *" '

I Ccntral Act IR A e I L (ST (PRI TS & B EAT I

athy fole pLdhw bes o R L L

{b) > makeor manufacture any weight--or measire = O+

+ withliindications thereon:~ of -zhy-weight ot - '

measure other than the-units specified! by or’ el

under the Central Act, )

VL. 1ot IR T IR N - S ER L S ¥ o b

19. No«iweight or measure -whiche 'is fequired by -Prohibition

or under this Act'to be verified and stamped shall!be'! of'salé‘or
sold, used! of vkept. forvuse. unless: it has 'been verified* use ‘of

o

and stamped. _ unstamped
tebig DY I T VRN T LA S & PN PR i R wgigh(' or
JAEN e TP 140 TS A R O '“'"moasm‘el

.. . ' . ¥ T R e
20, (1) . Every -maker, manufacturer, . rcpalrér or: Manufac-
dealer and every::persen using-any “weight :“or - measure- tnrer; efc.,
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in any transaction or for mduuml production or for toﬁ'l in-
protection shall maintain such reCords and registerd ‘a8 "'tain 1 records
may be preseribed,” and, if" reghired. so o do by ati and regis-
Inspecior, , shall produce such records and registers tera
before the Inzpector for inspection.

~ (9) Notwithstanding anything &ontained “in  sub-
section (1); if the Controller is of opinion that having”
regard to the nature or volume of the business carried
on by any maker, manufacturer, dealer, rcpa:rtr or user.
of any wa:ght or measure, it is necessary so to do, he may,
by order, "exempt such maker, manui‘acrurr.r déaler
repairer or user fiom the operation of that suh-nech’on o

CHAPTER VI

VERIFICATION AND SI‘AMPING OF WE[GH!!'S OR' f
MEASURES . oo
i , L) [ L I B

21. (1) Byery. persen hnving 'any‘wcight vor. measure:. Verifloation
in his possession; custodyl. or control-in mrcumltancw and stam-
indicating that: such weight on measure is--being; or issiping of!
intended to. be;; used: by .hinirinsady tramsastiod or for:. weights or
industrial produetion or for protection, ihill, befare puiting measures
such weight orcmeasurd into use, have mch weight i or-
measure verified:..at such ‘place; and ducing ll.ICh'thlI"l
a3 the Controller may, by general or special order, Sh
specify in this behalf (hereinafier referred to as.'tie - - I
speclﬁed place or |peﬂﬁed time).

| ! 0 ' '
(2 Evcry chghl or measurs rcl‘errcd to in lub'- AL

section: (1} shall be reverified ar such periedical inter-
, ¥als. as may be prescribed.

(3) Bvery Inspector- shall;:for the:ipurpose of iveri- i)
fication of.,any' weight:or measure, iattend the specified
place ( within \the:Jocal limits! afilhis: jurisdiction: }' atthe
specified time and verify every weight or .measure wiich
i brought to him at such place and within such time
and shall, . if: he -is: satisfied that such-mveightior-measure.
conforms o the standards. cstablished:: by' orivunder : the
Central Act, puts hlsnsnampnthc:eon T E
R TP T T "
Provided that where amy we:ght or measure is such
. thag it cannot, orishould not;:-be -moved from. ity -lui”
i-.catiom, the [uspector. shall take such-~steps for the veri- L
fication of such; weight or, meéasure ias-may:be presgribedt- « 1
PRI (TR g gtinet Lol
J,I;;.,.U(ﬂ) Where any verification has been made under
. sybrseation (3). the Insyector shall grant to the person
referred to in sub-section (1) & certificate in the pres-
csibed form indicating thereiiy - the particulars of the !
.weight: or aneasure verified-wnd; stamped by hiog, /00 o
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(5) Where the Controller is of opinion that by
reason of the size or nature of any weight or messure,
it is not desirable to put a stamp therson, he may, by
an order in writing direct that instead of putting a
stamp on such weight or measure a certificate, may bo
issued to the effect that such weight or measure conformas
to the standards established by or under the Central
Act and every weight or measure so certified shall be
deemod to have been duly verified and stamped wnder
this Act.

22. Bvery ceriificate of verification gramted under Display ef
this Act nhall be displayed in a conspicuous piace in sertificaton
the premises where such weight or measure is being. or of verifi-
ijs intended to be. used in any transaction or for indus- eafien.
trial production or for pretection.

23. (1) A weight or measure which is, or is deeraed Validity
to be, duly verified and stamped under this Act shall of weights
be deemed to conform to the standards established by or mesures
or under the Central Act at every place within the duly stam-
Union territory - of Arunachal Pradesh unless it is found ped.
on’ inspection or verification thar such weight or measure
" does not conform to the standards established by or
under that Act.

(2) No weight or measure which is, or is deemed,
to be, duly verified and stamped under this Act shall
require to be re-stamped merely by reason of the fact
that it is being wused at any place within the Union
territory of Arunachal Pradesh other than the place at
which it was originally verified and stamped :

Provided that where a verified weight or measure
instafled at one place is dismantled and re-installed . at
a different place, such weight or measure shall not be
put into use 'unless it has been reverified and stamped, .
notwithstandiig that periodical reverification of such p
weight or measure has not become due. o ia

CHAPTER. VI
'INSPECTION SEARCH, SEIZURE AND FORFEITURE ..,

24. (1) An Inspector may, within the local limits Power to
of his jurisdiction, inspect and test, at =il reasonable inspect,
times, any weight or measure whlch—

() is being, or is intendsd to be wsed, or . P

{ii) is in the possession, custody or control of
ALY person, . or

100+



(ili} is in or on any premises,

in such circuimstances as to indicate that such weight or me-
asure is being, or is intended or likely to be, used in any
transaction or {or industrial production or for protection,
and may also verify whether such weight or measure is in
conformity with the standards established by or under
the Central Act.

(2) For the purposc of ascertaining the correctness
of any weight or measure used in any transaetion, any
Inspector may also test the weight or measure of any
article sold or delivered to any person in the course
of such transaction.

23. (1) An Iospector may, if he has any reasonable
cause to believe that an offence punishable under this
Act has been, or is likely to be, committed in respect
of any weight or measure or that any weight or measure
does not conform to the standards established, by or
* under the Central Act, require, at all reasonable times
the person having the eustody or control of much weight
" or measure to produce before himm for inspection every
such weight or measure which—

{iy is used by such person or is caused by such
person to be wsed by any other person, or

(iiy is in the possession, custody or control of

such person for use, or
(iii} is kept in or on any premises for use in
any transaction or for industrial production
or for protection.

(2} The Inspector may also require the produotion
of every document or other record relating to the weight
or measure referred to in sub-section (1) and th: person
having the custody or eontrol of such weight or measure
shall comply with such requisition.

{3) On inspection, whether under section 24 or under
this eection, the Inspector may obliterate the stamp on
any weight or roeasure—

(a) which does not, or cannot be made to, con-
" form to the standards established by or
under the Central Act:

Provided that where the Inspector is of opinion

that the defect or error in such weight or measure is
not such as to require immediate obliteration of the
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stamp, he shall serve & notice on the user of such
weight or measure informing him of the defect or error
found in the weight or measure and calling upon him
to remove the defect or error within such time, not
exceeding eight days, as he may specify and shall—

(i) if the user fails to remove the defect or error
within that period, obliterate the stamp, or

(i) if the defect or error is so removed as'to
make the weight or measure conform to the
standarda established by or under the Cen-

] ] tral Act, verify such weight or measure and
Pk put his stamp thereon ;

(b) which does not admit of proper adjustment
owmg to its being broken, indented or other-
wize defective ;

(c) which, since the last verification and stam-
ping, has been repaired or re-adjusted
but does not, after such repair or re-adjustment,
conform to the atandards establlshed by or un-
der the Central Act;

(d) which, being due for 'veriﬁcation. has not
been submitted for such verification.

26. (1) An Inspector may, if he has any reason to
believe, whether from any information given to him by
any person and taken down by him in writing or from
personal knowledge or otherwise, that an offence punish-
able under this Act has been, or is likely te be. com-
mitted in relation to any weight, measure or other goods
which are sold, delivered or distributed by weight,
measure or number, enter at all reasonable times, into
eny premises—

(i) where such weight or measure is used, or
kept or believed to be kept for use, in any
transaction or for mdustrml production or
for protection,

(ii) where such goods are manufastured, packed,
distributed or sold or kept or offered
for sale in packaged form,

and inspect or verify any weight or measure or the net
contents, by weight, measure or number of any pack-
age, and may also examine any documem or other
record relating thereto.
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(2) An Inspector may at all reasonable times enter
into any premlses for such purposes other than those
specified in sub-section (1), as may be prescribed.

27. (1) Where " the Controller has reason to belicve Power..to

that any weight or measure, liable to be seized under
this Act, or any document or thing in relation to
any weight or measure, will be, in his opinion, useful
for or relevant to, any proceeding under this Act, is

secreted in any place, he may search or authorise any

officer, not below the rauk of an Inspector, to search
for such weight or measure, document or thing and
the provisions of section 100 of the Code of Cr!mmal
Procedure, 1973, shall apply 1o evcry such scarch.

(2) Every authorisation made by the Controller
under sub-section -(1) shall be deemed to be a warrant
referred to in section 100 of the Code of Criminal
Procedure, 1973, ‘

28. ({1} An 'Inspeotor may secize and  detain uny
weight or measure in' relation to which an offence under
this Act appears to have been comumitted or which is
likely to be used in the commission of such oﬁ'ent.c,
and may alko seize and detain any goods sold or deli-
vered, or cause to be sold or delwcred by such we:ght
Of IMeaswre :

Provided that where any goods seized under this
sub-zection are subject to speady or natural decay, the
Inspector may disposs of such goods in such manner
as. may “be prcscnbed o

l2) Where any we:ght ‘or measure Or any article
1t seized and detained under anb-section (1), the Inspector
may also seize- and detain any document or other record
relating to such weight, measure or article.

29. If, on verification of any commodity in pack-
aged form, the mnet weight, measure or number of
cemmodity contained. in the package or container is
found to tally with (the nct contents thereof, as stated
on the label thereon, the Inspector shall, where: the
person from whom such commodity was obtained . for
verification is—

{(a) the manufacturer or packer or such commodity,
get the commodity re-sealed or re-packed, as
the case may be, or
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(b} a person who buys or sells such commodity,
in. wholesale or retazil, acquire such package
.or container on paym:nt in cash to such
-wholesaler or retailer the market price of the
commodity contained in such package or con-
tainer.

30, Fvery false or wunverified weight or measurs
seized under the provisions of thiy Act shall be liable
to be forfzited to the Government.

CHAPTER VI

PROVISIONS WITH REGARD TO COMMODITIES IN
PACKAGED FORM SOLD OR DISTRIBUTED WITHIN
THE UNION TERRITORY OF ARUNACHAL
PRADESH

31, (1) The provisions of the Ceutral Act with
regard to commodities in packaged form sha!l, as far
as may be, apply to every commodity in  packaged
form which is dlsmbutcd _packed, sold, kept, offeréd or
exposed for sale in the “Union territory of Arunachal
Pradesh as if thése provmons were applicable to trade
or commerce w:thln the territory, subject to the modi-
fication thit any' reference thereinto the Central Govern-
ment and the Central Act shall be construed as reference,
respectively, to the Government of Arunachal! Pradesh
and this Act.

o aly :
?(2) An Inspector may, from time to time, inspeet
the ‘Wweight or measuce, or count the number, of the
commedity contained in any package which is—

(i) kept at any place where the commod:ty is
- packed, or

(i) k,éj:at_, oﬂ'cred."-or exposed for sille, or

{iit) sola, dc]ivergti, beld in possession or is in the
procest of dalivery,

within the Union territory of . Arnnachal Pradesh with
a view to determining whether the.package contains the
quantity or number of the commodity 28 specified on
it or the liabel thereon

(3) Wherc ,;I.ho lmpector finds, after. weighing,
measnrmg or oownting, that any package does not con-
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tain the quantity or number of the commodity, as
specified on it or on the label thereon, or does not
conform to the provisions of the Central Act or any
rule or order made thereunder, he may secize such
package and may also, by order, prohibit the sale of
each package which is similar to the seized package
and may so mark or seal each such package as to indi-
eate clearly that the sale or delivery of such package
bas been prohibited and no such package shall be sold
or kept, offered or exposed for sale or delivery or
otherwise disposed of, unlesa—

(i} the contents of such paskage have been brought
into  conformity with the provisions of
the Central Act or any rule or order made
thereunder, by the manufacturer, packer or
distributor thereof, or

(ii) the disposal thereof has been authorised by
the Controller.

(4) No person shall keep in any place, where
any transaction is made, any commodity in packaged
form which is not for sale, and if any commeodity in
pawkaged form is kept im such place in coniravention .
of the provisions of thiz sub-scction, such commodity
shall be presumed to have been kept in such place
T’ér“'-k'éle. '
bugndvrq ..
~thammoay  dezabs CHAPTER IX

10 bloa pai)

hePRROVISIONS WITH REGARD TO THE SALE OF

a1l pidGOMMODITIES IN ANY OTHER FORM
NIohas :

32, (1) Where, the sale of any commodity is Sale of
made by mumper amdl theomumber?] of Athe'SBommodity commodi-
delivered torthéopurchaser mlipbredancy’ of '4akH sdle is  ties by
lesser than the numbdridpaitkeflosa thes séllePVHAIIBe number.,
deemed to have used a falie measure. )

21 vithnmuea ady s1sdw soslq (na IR iged (1)

(2) Where, in relations to any commiddityp*38§61d
by number, there én a custom or usage of delivering. a .
fixed number of such -2tommAdibRP A WIEHBHO 1éfithe! )
npmber of commodities paid for, such custom or ysage..
shall, on and! from thecctamiracendht o e Al ,c'g‘;ﬂg,“")
and if the seller delivers to the purch¥3erifhe' FaRRIAal

number of commedities in accordance with such custo —_—
or usage, dthe rishabh%beledeomed’ 1010havatiifed .d“f'ﬂ% sl midhiw
measure andd’ thézirparcipndrsthall! bedgdsmddURgnEHee ©1 Wov &

abetted thenusdsdfoauch? Talsibaigsuape, 90! 10 18Umun 10 niinsup
.noswit lodat oda 10 H

33, (1) Where any commodity is aold hegyg Sale of
the approximafaisweight avature cdpriag! h&nb@? ¥ commodi-
-itop ton *eob ogsiNosq s JEd .gmiinwod 10 RRITWREIM
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commodity contained in each heap shall be conspicuous-
ly aonounced by the seller or his agent, if any, either
by word of mouth or by a writiten notice placed on
each heap :

Provided that mo such announcement shall be
necessary in the case of a heap the market price of
the contents of which does not exceed ome rupee,

(2) Where, on weighment, measurement or coun-
ting of any commodity sold by heap it is found that
weight, measure or number, determined by such weigh-
ment ; measurement or counting is less than the appro-
ximate weight, measure or number announced by the
scller or his agent and the deficiency is more than five
per cent of such announced weight, measure or number,
the scller shall be deemed to have used a false weight
or measure.

CHAPTER X
OFFENCES AND PENALTIES
34, Whoever—
(a) makes or manufactures, or cau-

ses 10 be made or manufactured
{cxcept where he is permitted under

the Central Act so to do), any

weight or measure in accordance
with any standards other than the
standards established by or wunder
the Central Act, or

{b) (i) sells or otherwisc transfers, or
causes to be gold or otherwise
iransferred, or

i (ii) lets, or causes to be let, on
hire, any weight or measure which

ties by
heaps

Penalty for
manufac-
turing, ete,
of non-
standard
weights or
measurcs.

has been manufactured in accof-

dance with any astandards other
than the standards established by
or under the Central Act,

shall be punished with imprisonment for a term which
may extend to one year, and for the second or subse-
quent offence, with imprisonment for a term which may

extend to five years and also with fine which may ex-

tend to five thousand rupeés, '
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35. (1) Whoever—

(i} eounterfeits any seal specified by or uader this
Act or tbe Central Act, or

(ii} sells or otherwise disposes of any counterfeit
scal, or

(iii) possesses any couanterfeit seal, or

(iv) counterfeits any stamp whether made under
this Act or the Central Act or any rule made
under either of those Acts, or

(v) removes any stamp made, whether under this
Act or the Central Act or any rule made
under either of those Acts, or tampers with
any stamp so made, or

(vi} removes any stamp made. whether under this
Act or the Central Aect or any rule made
under cither of those Acts, and aifixes the
stamp so removed om, or inserts the same
into, any other weight or measure, or

(vii) wilfully increases or diminishes or alters in
any way any weight or measurc with a view
to deceiving any person or knowing or having
reason to believe that apy person is likely
t0 be deceived thereby, .

shall be pumshed with imprisonment for a -term which
“inay - extend to two years, and, for the second or sub-
sequent offence, with imprigonment for a term which
may extend to five yéars and also with fine which may
extend to five thousand rupoas.

(3) Whoever obtains, by unlawful means, posses-
sion of amy weal specified by or under.this Act or
the Central Act and uses, or causes to be wused, any
such seal for making ary siamp on any weight or
moasure with a view to representing that the stamp
made by such scal is authorised by or uader this Act

or the Central Act shall be punished with imprisonment

for a lermrwhrch may extend to (wo years, and, for
the gecond or lubsequent offcnce, with imprisonment
for a term which may exicnd to five years and also
with finpe which may extcid to five thousand rupees.

» Whocver being in lawful possession of a seal
specified by or undtr ‘this Act or the Central Act uscr,
or causes {0 be mcd such seal without any, lawful
authority for sush ime shall be punished with. ,.impri-
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A

sonment for a term which may extend to two years,
and, for the second or subsequent offence, with impri-
sonment for a term which may extend to five years
and aleo with fine which may extend to five thousand

rupees,

(4) Whoever sells, offers or exposes for sale or
otherwise disposes of amy weight or measure which he
knows or has reason to belisve bears thereon a coun-
terfeit stamp, shall be punished with imprisonment for
a term which may extend to two years, and, for the
sccond or subsequent offence, with imprisonment for a
term which may extend to five yeais and also with
fine which may extend to five thousand rupees.

36. (1} Except where he is permitied under the
Central Act so to do, whoever sells, or causes to be
sold, delivers, or causes to be delivered -any commeodity,
article or thing by any weight, measure or number
other than the standard weight, measure Or number,
shall be punished with fine which may extend fo two
thousand rupees, and for the second or subsequent
offence, with imprisonment for a term wh:ch may extend
to one year and also with fine. .

{2} Whoever renders, or causes to be rendered.
any service in terms of any weight, measure or numbér
other than the standard weight, mcasure or number,
shall be punished with fine which may cxtend to two
thousand rupees, and, for the second or subsequent
offence, with ‘mprisonment for a termn which may extend
to one year and also with fine.

37. (1) Whoever keeps any weight or -meamnire:
other than: the standard weight or measure in-any
premises in such circumstances as to indicate that .such-
weight or measurc is being or is likely to be used
for any— S :

.{a} weighment or measurement, or. . e

"y

{b) tramsaction or . for industrial-production or
for protection,

shall be punished with . fine which may - extend totwo '

thousand rupees, and, for the second: or subsequent

Penalty for
sale or deli-
very of
commodi-
ties, etc, by
non-stan-
dard Wweight
or measiire

i/

Penalty for

keeping -
~non:stan-!

dard weig-

:1lif§ or'mea-

sures for"
use and for

D .- other con~

traventions

v

offence, with irnpmonment for a term which may -extend

to one year and also with fine.

N,

(i)fw-hoﬁrcr—-. : , W

4

() in selhng any arucle or}, thm' by wellht,
measure or number, delivers, or causes to
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be delivered, to the purchaser, any quan-
tity or number of 1hat article or thing
less than the quantity or number contrac-
ted for or paid for; or

(ii) in rendering any service by weight, mea-
sure or number, renders that service less
than the service contracted for or paid
for ; or

(iii) in buying any article or thing by weight,
measure or number, receives, or caues to
be received, from the vendor any quanti-
ty or number of that article or thing in
excess of the quantity or number contrac-
ted for or paid for; or

(iv) in obtaining any scrviee by weight, measure
or nutnber, obtains that service in excéss of
the service contracted for or paid for,

shall be. punished with fine which may extend to five
thousand rupees, and, for the second or subsequent
offence, with imprisonment for a term which may extend
to five years and also w:th ﬁnc [

{3) Whoever enters al’ter the ~commencement of
this Act, into any coatract or other agicement {not
being a contract or other agreement for export) in which
any weight, measure or number is expressed in terms
of any standard other ‘than the standard weight, mea-
gsure or number established by or under the Central
Act, shall be punished with fine which may extend to
two thousand rupecs, and for the second or subsequent

offence with imprisonment for a term which may extend"

to one year and also with fine. '

-\38-. Whoever uses in  any transaction or for in-
dusirial production or for protection, any weight,
-measure or number, other’ than the weight,” measure
-oF number speclﬁed by rules made wunder section 10
in relation ito any, class 'of goods, undertaking or usérs
of weight and measures. specified therein, shall be pu-
nished with fine which may extend to two thousand
rupees, and, for- the second: of- 'subsequent - offence,
with imprisonment for a term whrch may extend {0
one year and ‘also with fine. " -

3. Except where he is pormitted under the Cen-
tral Act so to do, whoever, in 1clation to any goods’
or things which are sold, tramsferred, distributed or de-
livered, or any' service' rendered; "
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(b). bears thereon any indication of weight or-
measure -which is not in- conformity with
the standards of weight or measure establi-
shed by ot under that Act, whether such
indication is or is notin addition to the said
standards,

shall be punished with imprisonment for a term which
may extend to one year, or with fine which may ex-
tend to two thousand rupees, or with both, and, for
the second or subsequent offence, with imprisonmeat
for a term which may cxtend to three years and also
with fne.

43, Whoever sells, uses or keeps for use any
weight or measure which, being required Lo be verified
and stamped under. this Act, has not been so verified
apd stamped, shall -be punished with imprisonment for
a term which may extend to six months, or with
fine which may extend to one thousand rupees. or
with both,. and, for the second or subscquent offence:
with imprisonment for a term which .may cxte.nd o - oe.
year and also withifine.,.. .1 -~ .

-. .
O

44, Whoever, being.:rcquircd‘by section 20 1 to main-
tain any, record or register, omits or fails to do /o0,
or being rcqunred by an Inspector to produce any
records or registers for his ms__pectlon, omits or fails
to “do'ae, shall "beé punished “With fine whmh ‘may ex-
tend to ome thoisand' rupees, ‘and, for the second or

Penalty
for con-
travention
of sec-
tion [9.

Penalty -
for-con-
travention
of sec~
tion, '20.

subséquent offence’ with 1mpnsonmcnt for a term which, .

may exlend to one year 'and ‘also’ wlth fine.

_ 45 Whocvcr “being rcquﬂ'cd under section 21 'to
present any Welght “or' mcasurc for vcr1ﬁcat10n or Te-
verification, Omits ot fails: without any’ reasonabla cause
to do so, shall be punished with fine Whiéh may ex-
tend to  five hundred rupees, and, for .the second _or |

subsequént gffence,” with 1mpri’sonment for a‘tefm which.“

may ’exteud to one ycér and also  With' ﬁde

46, Whoever. l'férng rcqulred by an. Inspactor. or
any ‘pérson authorised by or under this Act to exer-
cise the Jpowers of an, In:;pcctor to produce before
him for *'inspection’ ' any ‘Weight or ' iheddure, or”¥hy dé-
cument ‘or otlier records relating thcreto omits or falls,
withoiit @ny reasonable cause, to do 'so, shall be Puni-
shed ’ withi’ fine which may cxtend to one thousand ru-
pees, aid: for the second or subsequent offence, with im-
prisonment for a term Whlch may extend to,  one. Year
and also with’ rfine ' . A b v

47. Whoev:r obltnici: ‘the entty of an’ lhspector., br
any person authorised by or under this Kot 'fo™ exer-
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(a) quotes any price or charge, or makes any
announcement with regard to the price or
charge, or

(b} issues or exhibits any price [ist, invoice, cash-
memo, or other document, or

(c) prepares or publishes any advertisement, pos-
ier or other document, or

(d) indicates the weight, mcasure or number of

the net contents of any package on any la-

bel, carion or other thing. or
{») expresses in relatiop to any tramsaction, in-
dustrial production. or protection, any quantity

or dimension,

otherwise than in accordance with the standard units
of weight, measure or numeration, shall be punished
with fine whichk may extend to two thousand rupees,
and, for the second or subsequent offence, with im-
prisonment for a term which may extend (o one year
and also with fine.

required to obiain a licence
manufactures, repairs or sells

without being in .posscssion
of a valid licence, shail be punished with. imprisonment
for a term whlch may extend to one year, or with
fine .which may extend tfo two thousand rupees, . or
with both, and, for the second or subsequént offence,
with- 1mpr|sonment for a term which may extend to
three  years and also wlth fine. \

40, Whosver, being
under this Aect, makes,
any weight or measufe,

‘A hcensee who after the suspension, or, can-
cellatmn of the Iicence issued, remewed .or continued
under this Act, omits or fails to stop functioningas a
licensee under thls Act, shall be punished with lmpr:son-
ment for a tcrm which may cxtcnd to’ one year

1D :
‘he in. permztted under the Cen-

ﬁoﬁ‘fﬂ'g vJEre
tral At . 411 dg, ,whoever makes or manufactures
any~ wéf t b Jeasuts 1 which,—

-1 bas:oodl 2o ol oo N

-t diw 2onsTio 108npoaQu. =
1 ; ' s : ii
Thiough™ osfénnl')‘l} x%u?ffé‘rt;lmt‘ow conform to
the standards established by or under
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cise the powers of an Inspector, intc  any premises travention
for the inspection or verification of any weight or- of sec-
measure or any document ot other record rclating tion 26,
thereto or the net contents of any packaged commo-

dity or for .any other prescribed purpose, shall be

punished with imprisonment fora term. which may ex-

tend to two years, and, for the second or subsequent

offence, with imprisonment for a tern which may extend

. to five years.

48. , Whoever prevents the Controller- or any officer Penalty
authorised by the Controller in this behalf, from sear- for con-'
ching any premises or from making any seizure of - {ravention
any weight; measure, packaged goods document, record of sec-
or label, shall be punished :with - imprisonment for a tions 27 -
term which may extend to two years, and, for and 28.
the.second or: subsequent offence, with imprisonment :
for a. term » which inay extend to five years =and
also with fine. .- : < -

49. (1) Whoover manufactures, distributes, packs, Penalty
sells, ‘'or keeps for sale or offers or exposes for sale for con-
ot 'has ‘in his possession for sale,” any conlmodity in travention
packaged form shall, unless each such package con- of sec-
forms to the provisjons of section 31, be punished with fire tion 31,
which may eoxtend fo five thousand rupees, ind, for the
sccond or subsequent offence, with imprisonment for a
term which may extend to five years and also with fine.

(2) Whosyer manufactyrcs, packs, distributes or
sells, .0f causes to be manufactured, packed, distribu- o
ted or sold, 'any commodity in packaged form, know- S
ing or having rcason to believe that the commodity con-
tajned, in,such package is lesser ;in. weight, measure, or
number; than, the, weight, measwre or number, as, the,
casg, .may be, stated on the label thereon,. or .it does.
not, conform, to, the provisions of the CenfraliAct or .
any, rule, or order, made thereunder, shall be, punished v,
with  imprisonment for. a term ,which = may .extend to ..
two, years, or with fine., which  may extend:to three, . .
thousand. rupees, or with both, and, for the second or
subsequent offence, with imprisonment for a term which
may ecxtend to five years and alsp. with  fine. 1

oo o r:!

50. Whoevar is deemed under scction 32 to have. used Penaity for
or abetted the use of, any, false measure, shall be punished. contraven-.
with imprisonment . for a, term which- may extend, to ome tion, of
year or with fine which may extend to two thousand section 32,
rupees, or with both, and, for the second or subsequ-
ent.offence, with, imprisonment for a term which; may
extend, to, five, ycars and. also with fine. . o
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51, Whoever sells any commedity by heaps with-
out complying with the provision of section 33, shall be
punished with fine which may extond to one thousand
rupees, and, for the second or subsequent offence, with
imprisonment for a term which may extend to six months,
or with fine which may exiend to one thousand rupees,
or with both.

52. Whoever alters or otherwise tampers with any
licence issued or remewed under this Act or any rule
made thereunder, otharwise than in accordamee with
any authorisation made by the Controller in this behalf,
shall be punished with fine which may extend to (wo
thousand rupees or with imprisonment for a term which
may extend to one year, or with both,

53. Whoever sells delivers or disposes of or causes
to be sold delivered or disposed of, any weight or
measure which has been rejected oa  verification under
this Act or the Central Act or any rule made under
either of the said Acts, shall be punished with impri-
sooment for a term which may extend to one year
or with fine which may extend to two thousand rupees,
of with both :

Provided that nothing in this section shall apply
to the sale, as scrap, of any rejected weight or measure
which has been defaced in the prescribed manner.

54. Whoever impersonates in any way the Controller
or an Inspector or any other officer authorised by the
Controller shall be punished with imprisonmeat for a
term which may cxtend to three years.

55. (1) Whoever gives information to an Inspector
which he may require or ask for in the course of his
duty and which such person ether . knows or has rea-
son to believe to be false or does not believe {o be
true shall be punished with imprisonment for a term
which may extend to six months. or with fine which
may extend to one thousand rupces, ' or with both.

Penalty for
contraven-
tion of

section 33.

Penality for
tampering
with
licence,

Penslty for
selling or
delivering
rejected
weights
and
measures.

Penalty for
imper-
sonation,

Penuity for
giving false
informa-
tion or

'maintain-

ing false
records or
registers.

{2) Whoever, being required by or under thjs At

5¢ to do, maintains any record or register, which is
false in any material particulars, shail be punished with
fine which may extend to two thousand' rupeces, and,
for the second or sibsequent offence, with imprisoment
for a term which may extend to one year and also
with -fine. o

or any other officer excer-

56. (1) If any Inspector
or any rule made there-

cising powers under this Act

113

Wiiful veri~
fication



under wilfully verifies or stamps any weight or msasure
in contravention of the provisions of this Act or of
any rule made thereunder, he shall, for every such
offenee, be punished with imprisonment for s term which
may extend to one year, or with fine which may extend
to two thousand rupees, or with both.

(2) If any Inspector or other officer who enters
intc any premises im the course of his duty wilfully
discloses, exeept in the performance of such duty, to any
perton any information obtained by him from such premises
with regard to any trade . secret or any secret in re-
lation to any manufacturing process, he shall be
punished with imprisonment for a term which may
extend to one year, or with fine which may extend
to two thousand rupees, or with both,

57. An Inspector or any other officer exercising
powers under this Act or aay tule or order made
thereunder who knows that there are no reasonable
grounds for so doing, and yet—

(a) . searcites, or causes to be searched, amny
house, conveyance or place, or

(b} searches any person, or

{c) seizes any weight, measure or other movable
property,

sirall, for every such offense, be punished with imprison-
ment for & term which may extend to two years or
with fine which may extend to two thousand rupees, or
with both.

58, Whoever contravenes any provision of  this
Act for the contravention of which no punishment has
been specifically provided for ia this Act, 'shell be
punished with fire. which may extend to two 'thousand
rupees. .o < '

t

5%9. (1) If any person— :

(a} makes or manufactures, or ‘causes to be
made or manufactured, any false weight
Or measure, or

{b) uses,  or causes to be  used, any false
or unverified weight or measure in any
transaction or for- industrial production
or for protection, or
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(g} sells, distributes, delivers or otherwise
transfers, or causes to be sold, distributed,
delivered or otherwise transferred, any
false or uaverified weight or measure,

it shall be presumed. until the contrary is proved, that
he had done so with the knowledge that weight or
measure was false or unverified, as the case may be.

{2) If any person has in his possession, custody
or coetrol any false or unverified weight or measure
in such circumstances as to imdicate that wsuch weight
or measure is likely to be used in any tramsaction or
for industrial production or for protection, it shall be
presumied, untit the contrary is proved, that such false
ov unverified weight or measure was possessed. heid
or coatrolled. by such persoa with the intention of
using . the same in any tranmsaction or for industrial
production, jor, for protection.

60. (1} Any employer who knows or has reason
to belicve that any person employed by him has, in
the courze of such empioyment; contravened any pro-
vision of this Act or any rulé made thereunder, shall
be deemed to have abetted an offence against this Act:

Provided that ‘nosuch abetment shail be deemed
lo have taken place if such employer bas, before the
expiry of seven days from the date-—

(a} .on.-which he comes to know of the contra-
vention, or -

(b) has resson to believe that contravention has
© beéesn madey - :

o ' vpoarhoad ! [

intimated . in-: writing - to the Controller the name
of .the -person by .whom .such: contravention. was made
and the date and other particulars of such
contravention,

{(2) Whoever is deemed under sub-gection (1) to have
abetted an offence against this Act shall be pynished. withs
imprisonment for a term  which may extend to
ong, year, or .with fine, which may extend to two thousa-
nd rupees. or .with both. :

Explanation— Dismissal or termination of service of an
employee after: the expiry of the period. specified in the
proviso to mab-section (1) shall not absolve any cmployer
of his liability under this sub:segtion. :
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61, (I) If the person committing an offence uader

Offences by

this Act is 8 company, e¢very person. who, at the time companies.

the offence was committed, wus in charge of, and was
responsible to, the company for the conduct of the
business of the company, as well as the company, shall
be deemed to be guilty of the offence and shall bs
liable to be proceeded against and punished accordingly :

Provided that nothing contained in this sub-section
shall render any person liabic to punishment if he
proves that the offence was commifted without his
knowledge or that he had exereised all due diligence io
prevent the commission of such offence.

(2) Notwithstanding anything contained in  sub-
section (1), where any offence under this Act has been
cominitied by a company aund it is proved that the
offence has been conmmitted with the consent or
connivance of, or is attributable to any neglect on the
part of, any director, manager. secretary or other officer,
he shall also be deemed to be guiliy of that offence
and shall be liable to be proceeded against and punished
accordingly.

Explanation—For the purposes of this saction,—

(a) ‘‘compauy™ means any body corporate
and includes a fire or other association
of individuals ; and

(b) ‘director™, in relation to. a firm,
_means & pariner in the firm.

62. Notwithstanding anything contained in the Code
of Criminal Procedurs, 1973,— )

(&) no court shall take cognizance of an
+ offence punishable under this Act except
upon a camplaint, in writing. made by the

Controller or any' other officer authorised

S in this behall by the Controller by gene-
R ral or special order;

'{b) no court inferior to that of a Presidency
- Magistrate or a Magistrate of the First
7.7 Class shall ry any offence under this Act ;

R
L T

(¢} an offence punishable under sections 34,36,
37,38,39,40,43,49,50,51 or sub-section (3) of
section 69 may be tried summarily by a
Magistrale and no ssntence of imprison-
ment for a tersh exceeding one year shall
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be passed in the case of any conviction
for an offence which is tried summarily
under this section.

63. {1) Any offcoce punishable under sections 37,
38.39,40.42,43,44,45,46,49,51,53,58 or sub-section (3} of
section 69 may, either before or afier the institution of
the prosecution, be compounded by the Controller or
such other officer as may be autherised in this behalf
by the Controller, on payment for credit to the
Governmont of Arunachal Pradesh at such sum as the
Controller or such other officer may specify :

Provided that such sum shsll not, in any case,
exceed the maximum amount of the fine which may be
imposed under this Act for the offence so compounded.

{1} Nothing in sub-section (I}, shall apply to a
person who commits the same or similar offence within
a period of three years from the date on which the
first offence, committed by him, was compounded.

Explanation :—For the purpose of this sub-section,
any second or subscquent offence committed after the
expiry of a period of three years from the date on
which the offence was previously compounded, shall be
deemed to be a first offence.

{3) Where an offence has been compounded under
sub-seetion (1}, no proceedmg or [further proceeding, as
the case may be, shdll be takcn against the offender.
in respect of the offence 50 compounded, and the
oﬂ‘ender, if in custody, shall be discharged forthwith.

@ N6 offence under this Act shall be ¢ompounded
except as provided by thiz section.

64, The prowsmns of .the Indian Penal Code, in
so far as such  provisions relate to offences. with .regard
to weights Or | Ieasures, shall not apply to.any offence
which is pumshable under this Act., - r
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CHAPTER Xl
MISCELLANEOUS

63. {1) Where the business of a person licensed Transfer or
under this Act iz transmitted by succession. intestate or transmis- -
sion of
business.

testamentary, the heir or legatec; uas the csse may bs
shall not carry on the business of such licensee either
in his own name. or in any other name, unless the heir
or legatee has, before the expiry of sixty days after the date
of such transmission, made to the Controller an applic-
ation for the issne of a licence in accordance with the
provisions of this Act:

Provided that nothing in this section shail be deemed

to prohibit the heir or legatec from carrying on business
as such licensee, for the aforesaid period of sixty days,
and, if he has applied for such licence, until he is
granted the licence, or is, by a notice in writing in-
formed by the Controller that such licence cannot be
granted to him.

(2) Where the business of any person licensed
under this Act is transferred by sale, gift, lease or
otherwise, the transferee or lessec, as the case may be,
shall not carry on such busioess cither in his own name
or in any other name, unless he has obtained a
licence to carry on such busingcss.

66. A licence issued or renewed wunder this Act-

shall not be saleable or otherwise transferable.

67. (1) Subject to the provmmns or sub- seut:on {2) an_
appcai .shall lle-~

Licances

nclthor
uleab]e
nor irar

< férable, '.

'L

App eals

1 g \)~

{a) l'rOm every decmon under Chdpter v, V[ V[l
VII or IX of thjs Act, of—

(:) an ’ Inspector, o -
(:t) an Additional Controlier, Lo
to the Controller ; and,

T

[ B

(b) from every decision of the Contisller ‘inder
Chapter V, VI, VII, VIII or IX'of this Act,

not, being a dccmon made in appeal under
cldiise’ (a),

te the Government of Arunachal Pradesh or any officer

specially authorised in this behalf by that Government.'*- -
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(2) BEvery such appeal shall be preferred within
slxty days irom the date of the decision appealed
against :

Provided that the appellate authority may, if it is
satisfied that the appellant was prevented by sufficient
cause from preferring the appeal within the said period of.
sixty days, permil the appellant to prefer the appeal
within a further period of sixty days.

(3) On receipt of any such appeal, the appeliate
anthority shall after giving the parties to the appeal a
reasonable opportunity of being heard and after making
such inquiry as it deems proper, make such order, as
it may think ft, confirming. modifying, or reversing
the decision appealed against. or may send back the
case with such direction as it may think fit for a
fresh decision after taking additional evidence, if necessary,

(4) Every appeai shall be preferred on payment of
such feces, not excecding twenty-five rupces, as may be
prescribed.

(5) The Government of Arunachal Pradesh may,
on its own motion or otherwise, call for and examine
the record of any proceeding (including a proceeding in
appeal) in which any decision or order has been made,
for the purpose of satisfying itsell as to the correctness,
legality or propriety of such dechion or order and may
pass such orders thereon. as it may think fit :

 Provided that no decision or order shall be varied
under this sub-section so as to prejudicially aifect any
person unless such person has been given a reasonable
opportumty of showing cause against the proposed actmn

68 The Government of Arunachal Pradesh mayl *h.evyl of'
by rules made under section 69, lcvy such fees, not [fees.
exceeding— : : AAIRRE

{a) one huudred rupees. for the issue or renswal
of alicence for making, manufacturing, repairing.
or selling any weight' or' ' measure] '

(b) fifty rupees, for the alteration of any licence,

(c) five thousand tupees, for the - verlﬁcatmn of . any
weight or measure, ‘ Lo

(d) ten rtupees for the adjustment of any ‘weight
of measure,

(ej ten rupees, for the issue- of a duplicate. of.a.. . °
licence, or certificate of verification, ' g
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(f) one rupee, for every one hundred words or less,
for the grant of copies of any 'document, not
being a document of a confidential nature,

(g) twenty-five rupces, for any appeal preferred
under this Aet.

69. (1) The Government of Arunachal Pradesh may,
by notification in the Official Gazeftee, make rules to
give effect to the provisions of this Act.

(2) In particular, and without prejudice to the
generality of the foregoing power, such rules may
provide for all or any of the following wmatters,
namely -—

(a) the class of goods, undertakings or users in
relation to which no transaction, dealing or con-
tra¢t 'shall be made except by such weight,
measure of number,

(b) the places at which, and the custody in which,
the foliowing standards shall be kept, namely :—

(i) reference standards;
(i) sccondary stadards:

(iii) working standards ;

(c) the persons by whom or authority by which

and the place at which the lolipwing standards
shall "be verified, authenticited and stamped,
namely :—

(i) 'se¢ondary standards ;
(ii) working standards ;

(d) the form in which and thc manner in which
an appiication shall be made for the jssue or
rencwal of a licence to carry -on bysiness as a
maker, manufacturer, repairer or dealer of any
weight' or measure ;

(e) the form in wh:ch and the  conditions, limits-
tions and lcstnctlons subjccl to which any
licence may he Jssucd .and the period of  validity
of such 'licence ; *

{f) the sum to be furnished by,a repairer as so-
ourity by a licensee ; )

120

Power 1o

“make rules,



(g) the description of weight or measure which may
be sold by a user;

(h) the manner, disposal of weights or measures
after cancellation of liceace and the distribution
of the proceeds thereof;

(i) the records and the registers relating to wclghts
‘or “measurcs 1o be maintained by makers,” manu-
facturers, repairers or dealers ;

(j} the period within which weights or measures shall
be verified or re-verified ;

{k) the ateps to be taken for verifying any weight
or measure which cannot be moved from its
location ;.

() the form m which a cerfificate of verification of
any weight or measurc shall be granted ;

{m) subject 1o the provisions of section 26, the
purposes for which an Inspector may enter
any premises;

{n) the manner of disposal of seized articles which
arc subject to speedy or mnatural decay ;

(o) manner of defacement of rejected weighta or
measures ;

{p) the. form in which appeals muy be preferred
and the proccduro for the hearing of appeals;

{q) the amount of fees which may be levied and
coilected for each of the matters specified in
section 63 ;

(vy any other matter which is fecjﬁired to be, or
may be, prescribed.

(M) In making any rule under thit section, the
Government of Arunackal Pradesh may provide that

s bresch thereof shall be punishable with fine which:
may extend to ene thousand rupees.

(4) The power to make rules under this section shall, .
be subject to. the condition of the rule being madg
after previcus publication of the draft rule in .the’
Official Gazette.

(5) Every rule made by the Government of Aruma-
chal Pradosh uader this Act shall be Iaid, as
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soon a$ may be after it is made, before the
Legislature of Arunachal Pradesh while it is in
session, for a tota]l period of ten days which may
be comprised in one session or in  two or more
smceessive  sessions, and if  before the expiry of
the session in which it is so laid or the session
immediately following, the Legislature agrees in
meaking any modification in the rule or the Le-
gislature agrees that the rule should not be made,
the rule ohall thercafter have effecs only in such
modified form or be of no effect, as the case
may be; so, however, that any such modifleation
or annulment shall be without prejudice to the
validity of anything previously done under that
ruls.

70. (1) Where any type of weight or mcasure manu-
factured by a licensed manufacturer iz such that all the
weights or measures of that type manufactured by him
within the Union territory of Arunachal Pradesh are
intended to be sold, distributed or delivered therein,
the Govermment of Arunachal Pradesh wmay, by noti-
fication, direct that the model of every such typs of
weight or measure shall be submitted for approval in
accordance with the provisions of sections 36, 37 and
38 of the Central Act and thereupon, the provisions of
the said sections 36, 37 and 38 shall become applicable
to such model, and references in those scctions to  the
“Central Government” and to the *‘Central Act” shall
be comstrued as references respectively to the “Government
of JArunachal Pradesh” and *this Act’.

{2) Whers the Government of Arunachal Pradesh
makes a direction under sub-section (1) in relation to
any type of weight or measure, any contravention of
the provisions of sections 36, 37 or 38 of the Central
Act in relation to that type of weight or measure shall
be an offence punishable under this Act and the punish-
ment provided therefor in the Central Act shsll be
deemed to be the punishment provided therefor in this
Act as if the said provisions relating to punishments
were coacted by this Act.

71, The provisions of this Act, in so far as

they refate to the verification and stamping of weights
or measures used (or industrial production or for pro-
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tection, shall not apply te any factory exclusively engaged to apply to
in the manufscture of any arm, or ammunition, or both, [Factories
for the use of the Armed Forces of the Union, manufactu-

ring arms
or amntu-
nition for
the Armed
Forces of
the Union.

Note : Published in the Arunachal PradeshGazette. Extraordinary,
Part 11, Vol. Ui, No. 63, Dated Ociober 27, 1979
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